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CP No.26l(MAH)/20'1,6

Common Order
CP No. 26I24LINCLT/MB/MAH/20L5

The Petitioner Counsel is not present, the Respondent Counsel submits that

Valuer was already directed to file Report but report has not yet come from him,

therefore, he sought further time for the Valuer to file his report.

At request of the Respondent Counsel, the Valuer is hereby directed to file

the Report within 15 days hereof.
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List this matter for hearing on 27.2.2077.

B.S.V. PRAKASH KUMAR
Member (|udicial)

V. NALLASENAPATHY
Member (Technical)
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